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Title: Regarding police firing on a rally pertaining to problems of farmers and labourers organised by Samajwadi Party
and arrest of several workers and leaders of the party in Lucknow, Uttar Pradesh.
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SHRI V. DHANANJAYA KUMAR : It is a State subject. ...(Interruptions)
MR. CHAIRMAN : | gave him permission to make his submission.
SHRI'V. DHANANJAYA KUMAR : My point is what about the business listed in today's agenda? ...(Interruptions)
MR. CHAIRMAN: Shri Ramji Lal Suman, please put it in one or two sentences.
...(Interruptions)
SHRI'V. DHANANJAYA KUMAR : How can they be allowed to raise anything at any time? ...(Interruptions)
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MR. CHAIRMAN: He sought my permission. | gave him permission. | allowed him to make his submission in one or
two sentences.

...(Interruptions)
MR. CHAIRMAN: He sought my permission and | gave him the permission.
SHRI'V. DHANANJAYA KUMAR : Under what rule is he making this submission?
MR. CHAIRMAN: Please sit down. | have given him the permission.
SHRI'V. DHANANJAYA KUMAR : Under what rule, Sir?
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SHRI V. DHANANJAYA KUMAR : Who are you to ask me that? ...(Interruptions)
MR. CHAIRMAN: | gave him the permission.
SHRI PRAVIN RASHTRAPAL (PATAN): He has been permitted by the hon. Chairman. ...(Interruptions)

MR. CHAIRMAN: | have permitted him to make a submission. He said that four Members of this House have been
taken into custody and, therefore, he wanted to make a submission.

Please do not obstruct him.

...(Interruptions)
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MR. CHAIRMAN: Dr. Pandeya, he sought my permission and | gave him the permission.
...(Interruptions)
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MR. CHAIRMAN: | have given him the permission to make a submission about the arrest of four MPs including his
leader, Shri Mulayam Singh Yadav.

...(Interruptions)

MR. CHAIRMAN: Please take your seat. | have given him the permission.
...(Interruptions)

SHRI'V. DHANANJAYA KUMAR : Look at the way the hon. Member is speaking.

MR. CHAIRMAN: He asked my permission and | gave him the permission.
...(Interruptions)
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SHRI'V. DHANANJAYA KUMAR : Sir, the hon. Chair might have given him the permission, but look at the way the
Member behaves in the House. He should withdraw those words. ...(Interruptions)

MR. CHAIRMAN: Shri Ramji Lal Suman, please put it in one or two sentences.
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MR. CHAIRMAN: Shri Shivraj Patil, would you like to say something?

SHRI SHIVRAJ V. PATIL (LATUR): Sir, it was very kind of you to allow the hon. Member to raise this issue. Some
Members of this House are involved in this incident. When a very important issue involving Members of this House
is before the House, under the inherent jurisdiction of the hon. Speaker you can allow a discussion. The hon.
Member has stated and reports are coming that 20 rounds have been fired there, and MLAs and MPs are sitting
over there. We cannot say how correct or how wrong they are. We would like to know from the Government what
the situation is. The information should be collected and given to us. ...(Interruptions)
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MR. CHAIRMAN : With Shri Ramji Lal Suman and Shri Shivraj V. Patil, submissions on this subject are over. Dr.
Raghuvansh Prasad Singh, if you want to associate, you do that.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Sir, Shri Mulayam Singh Yadav is the leader of a Party in this
House....(Interruptions)

MR. CHAIRMAN: About raising State subjects here, it is a debatable question. Actually the hon. Speaker had fixed
time for a meeting of leaders of all Parties in order to discuss whether State subjects can be raised in this House.
That is a matter under consideration. If matters relating to States are raised here again and again, it is not good for
the concept of autonomy of States and the power of States.

|, therefore, rule that hereafter no State subject can be brought to the notice. There is no State Minister here to
answer. The State Cabinet is not here to answer. How can the Minister here answer? How will this Minister get
instructions from a State Government? If a Government headed by another party is there in a State, you will not be
able to get instructions properly. So, | rule that hereafter no State matter, especially matters relating to law and
order, can be raised here.



SHRI SHIVRAJ V. PATIL : That is the law and that is the Constitution. In spite of your ruling and with your ruling,
that will be the position in the House. What we are raising in this House is that a Member of this House has been
held there.

MR. CHAIRMAN: That has been taken note of.

SHRI SHIVRAJ V. PATIL : Reports have come in saying that 20 rounds have been fired. We are seeking just
information, nothing else.

MR. CHAIRMAN: We will not prevent that. But one cannot make any allegation against a State Government; one
cannot make from here any allegation against a Chief Minister.
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MR. CHAIRMAN: Shri Ramji Lal Suman, | have given you enough hearing.
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MR. CHAIRMAN: That is why | allowed. | allowed it because Shri Mulayam Singh's name was there.
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SHRI G.M. BANATWALLA (PONNANI): Mr. Chairman, Sir, four Members of this House are involved over there. It is
a matter where democracy is being scuttled. When four Members of this House are involved, serious note has to be
taken. Not only a statement, but a complete statement must come before the House, before the rise of the House
today. That is the direction that must go to the Government from the Chair. Please direct the Government to make a
complete statement in the House before the rise of the House today.

MR. CHAIRMAN: | have already given my ruling. | cannot give a direction to the Central Government to get an
instruction from the State Government and apprise this House. It is for the State Government to act on the law and
order subject there.

SHRI G.M. BANATWALLA : When four Members of this House are involved ...(Interruptions)
MR. CHAIRMAN: The matter has been brought to the notice of the House. That is all.

SHRI SHIVRAJ V. PATIL : Let them give the informationa€] (Interruptions)a€; Let them collect the
information...(Interruptions)
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MR. CHAIRMAN : Now, we go to item No. 8 -- Shri Rajiv Pratap Rudy.
...(Interruptions)

MR. CHAIRMAN: Shri Ramji Lal Suman, | have given you enough time. Please take your seat now.



